Action Taken Report

In the matter before the Hon’ble NGT Order O.A No. 278 of 2021 i.e. Sushant Tripathi
VIS State of Gujarat.

1) Major points in matter:

2)

3)

Air pollution caused in the cource of industrial activities, without requisite pollution
control equipments, adversly effecting the environment and public health.

Direction:

“Fatual and action taken report in the matter from the Gujarat State PCB.”

Latest status of the Industry:

Regional Office-Surat has jointly visited with District Collector & District Magistrate,
Surat Shri Aayush Oak, IAS to verification on dated 05/02/2022 Salient features of
inspection report are as follows:

During visit it is observed that the production plant of M/S Sai Jyoti Fahions Pvt.
Ltd., is not existing and as per letter dated 07-05-2019 submitted by M/S Sai Jyoti
Fahions Pvt. Ltd. shows that the production plant is shut down from month of
December — 2018 and unit is sold out. Annexure — A.

During visit no any production activities is going on at new Block no-74.

Unit of M/S Sai Jyoti Fahions Pvt. Ltd. is visited by Board official on 05-05-2021
with reference to complaint letter received from Shri Sushant Tripathi regarding
Air and Water pollution. During visit it is observed that the unit (Plot No. / Block
No. 74) was takeover by M/S Aaiswarya Dyeing Mills Pvt. Ltd. Copy of Inspection
Report is attached as Annexure — B.

Unit was purchased by adjacent unit M/S Aaiswarya Dyeing Mills Pvt. Ltd. in April
- 2019. Copy of purchase documents is attached as Annexure — C.

Old plant machinery with boiler of M/S Sai Jyoti Fahions Pvt. Ltd. is started to
demolished from April — 2019 by M/S Aaiswarya Dyeing Mills Pvt. Ltd.

They are starting to installed new plant and machinery for their production
expansion of Dyeing & Printing of art silk cloth at Block No. 74 from December -
2021.

The list of installed machinery by M/S Aaiswarya Dyeing Mills Pvt. Ltd. at Block
No. 74 is attached herewith as Annexure — D.

M/S Aaiswarya Dyeing Mills Pvt. Ltd. has also obtained CTE amendment for
production expansion by installing of new machinery at Block No. 74 of M/S Sai
Jyoti Fahions Pvt. Ltd. vide letter No. GPCB/CCA-SRT-60(5)/ID-20476/557213,
dated 12-3-2020 (Annexure — E).

M/S Sai Jyoti Fahions Pvt. Ltd., Block No. 74, Vill: Varali, Ta: Palsana, Dist: Surat
was earlier engaged in manufacturing of Dyeing and printing of art silk fabrics -
35,000 meter/day and CCA No. AWH — 94320, valid up to 30-9-2023 (Annexure
- F).

M/S Aaiswarya Dyeing Mills Pvt. Ltd. is engaged in production of Dyeing &
Printing of Art Silk Cloth - 5,00,000 Meter/Day and Captive power - 2.4 MW. CCA
is valid up to 16-12-2022 (Annexure — G).



Sai yoti Fashions Pvt. Ltd.

Mill : PLOT NO. 74, VARELI - 395327, Di.SURAT
Ph. : (02622) 273185, 273180, Fx : 272616

Ref.: GPCB/190/2019/162 GPCB ID: 21218 Date: 07/05/2019

To
arat Pollution Control Board,
Paryavaran Bhavan,
Sector- 10 A,
Gandhinagar - 382 010

Kind Attn.: Mr. S. H. Vegda (Environment Engineer)

Sub.: Shut down the production activity.
Respected Sir,

We would like to inform your good office that, we had already shut down our plant from the
month of December 2018 and now we will not do any activity in the name of M/s. Sai Jyoti
Fashion Pvt. Ltd. in this plot and we have sold our plot.

Hence we request you that kindly close our GPCB ID (i.e. 21218) from XGN.

This is for your information and records only.

Thanking you

For, SAI JYOTI FASHIONS PVT. LTD.
For Soi Jyoti Fasitons Pot. Ltd,

'%% / Di Z‘.I
Amit H. Yadav *®

(Director)
CC To.:
1. Regional Officers — GPCB, Surat.

2. Environmental auditor — Siddhi Green Excellence Pvt. Ltd.

@)

o _as{ost 29
sarat Polutian Contd Boaro
Sucty Ko, WA,
Gandhinagar - 332 010,




% Gujarat Pollution Control Board PCB Id: 21218 |
{ @r ( Inspection Report ) - Air Water , Hazardous

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Industry Details Sai Jyoti Fahions Pvt.Ltd, |

Outward No: 44270-10/05/2021 |

Email : PLOT NO.74,
saijyoti.fashions@gmail.com PLOT NO.74,, VARELI,
PAL SANA, - 395327

Telephone: DIST : Surat, TAL : Palsana , SIDC : Not In Gidc
9879512634

Inspection Id : 604966 ( Routine Visit) RoName: Surat

Type/ Scale/ Sector / Status: RED / SMALL / Yarn/ Textile processing involving any effluent/emission generating
processes including bleaching, dyeing, printing and colouring / Permanently Closed

Inspection Dt & Time: 05/05/2021 17:30/ Water Person Contacted :  --

Env Audit Detail : Sch: 2, Eco System Resource Management Pvt. Ltd. , Year : 2017, 0n Dt :

Commissioned Dt :  15/08/2003 Production Start Dt : 15/08/2003 Applicability of CRZ Rules: No

ol ~lo o

l©
|

10
11

12

Water Consumption in Kilo Lts Per Day Ind: 755.000 Dom: 15.000 Borewells: 3

Waste Water generation / Discharge (klpd) :  Ind: 685.000 Dom: 15.000 Tubewsells: 0

Effluent Treatement plant (ETP) : Units, if provided and status:
ETP Details : P-Chemica Dousing Tank,P-Collection Tank,P-Equalization Tank,P-Oil-Grease Trap,Primary

Whether Industry isamember of CETP ? Palsana Enviro Protection Ltd.,

13

Boilers=1, DG Sets=2, Flue Gas =4, Process=0, ETP Cap = 145, Capacity of All =20HP, 15HP & 20H.P

APCM Details : Bag Filter,Multi Cyclone ,Water Scrubber
Fuel Used : Coal,ldo
Stack Attached to : Boiler,D.G. Sets,Fuel Heater(Thermic)

14

15
16

17

TSDF Name:: Not Regd with any TSDF
|LabChargesPending: NIL~ Water CessChargesPending: NIL
Last Env. FormV : 2017-2018 Water CessReturn: 2017-2018 HW Monthly Return : 2018-99
Last 3Legal Action:
Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
15/11/2017 NOT 14/03/2018 31A,, 457615 NOT VIG 447566
15/11/2017 NOT 14/03/2018 31A,, 457615 NOT VIG 447565
24/07/2017 SCN 01/12/2017 , 445851 SCN ROU 429544
Monthly Patrak Data: Last Return: 201811 HAZD Waste Disposal : 0.000 (0 Trucks)
Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month
Production - 127420, ETP- 0, APCM - 0 Meter Reading - 0, Kilo Litre - 15696 Meter Reading - 0, Kilo Litre - 13911

10/05/2021 1/5 ( Through XGN ) |




P— Guijarat Pollution Control Board PCB Id: 21218
@ ( Inspection Report ) - Air Water , Hazardous

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

One Time Updations
0 |- | Air - Water - Hazd ACTs Applicability ? Air, Water, Haz
e |- | Electric Company Name (Power Supply) DGVCL
p |- | On East Direction of the location of the Company Aishwarya Prints
p |- | On North Direction of the location of the Company Aakash Processors
p |- | On South Direction of the location of the Company Main Road
p |- | On West Direction of the location of the Company Aishwarya Prints
0 | - | Production since (Date) or Proposed 15/08/2003
m |- | W.W.G Treatment thru Pri / Sec/ Tertiary / N.A : Primary
n |- | Nosof Flow-Meters- W.C/W.W.G/ETP= 0,0,0
d |- | IsIndustry ZERO DISCHARGE Catg (If Yes, HOW ?) No.
General Observation
a | - | Isthe Industry in Operation ?? No. Unit sell to M/S Aaiswarya Dyeing Mills Pvt.Ltd
a |- | ROFileNo SRT-183
b |- | Industry Operating without CCA N.A
c |- | HasProduction exceeded (last 3 M THS) than CCA-Qty | No.
dl- Any products-NOT in CCA, manufactured-Last 3 No.
MTHs
e |- | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.
f |- | Industry Name CHANGED in recent times ?? No.
g | - | HasRegn with CETP or TSDF expired ?? No.
h |- | Seperate Energy Meter for A.P.C.M ? N.A
h |- | Provision of any STAND-BY Pump ?? N.A
Water Parameter
b |- | Source of Water Supply Borewell, Local Body
c |- | W.W.G isEXCEEDING the CCA Limits No.
d |- | W.W Disposal as per the Consent Conditions ? Yes
e |- | Wasthe ETPin operation ? Not Applicable
f |- | Treatment System ADEQUATE to handle existing effluent | Not Required
g |- | Did u observe ANY ILLEGAL Discharge ?? No.
h |- | Nos of Samples collected 0
Remarks

Site Observations during Inspection, PCB-ID: (21218)

10/05/2021 2/5 ( Through XGN ) |




ft— Gujarat Pollution Control Board | PCBId: 21218

\ %ﬁ' (Inspection Report ) - Air,Water ,Hazardous

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Unit is visited with reference to complaint letter received Shri Sushant Tripathi regarding Air and Water
pollution. During visit it is observed that the unit (Plot No. / Block No. 74) was takeover by M/S Aaiswarya
Dyeing Mills Pvt. Ltd. (ID-20476). During visit plant and machinery installation work is going on at Plot No. 74
by M/S Aaiswarya Dyeing Mills Pvt. Ltd. and has obtained CTE amendment for same. M/S Aaiswarya Dyeing
Mills Pvt. Ltd. isalso visited on 5-5-2021 (Inspection ID — 604965) and IR was send through XGN.  [376]-
10/05/2021

| recommend : a. Keep on Records + Notings
W.C Notings: -------- [376-NRO]~

Specific I nstructions given to Industry at thetime of visit , for Pt to Pt Compliance

Compliance Observed in this | nspections.

Instructions in Previous Visits and Reply Insp Det Instruction Status

Bl 2L UEetlotl Gaulest, WRl oll AURIA $YA AURIA dall Ae dler 483890(12/06/18) Fully Complied
Slrues’ (CETP) ofl (Qatdl »HL s2uadl.; Reply of the same is uploaded in 000

tag. kindly consider it. (18/06/2018)
3. AlUell gl WRllal Bl ollRAc &lES,3-NOS BORWAL % ollold vlUell 457615(15/11/17) Still Pending

GRU Aoaatdl 1Aet CGWA ol uRMlatetoll stset Yl s:¢l; As per NGT

order industries need to submit the online CGWA application before 31st

December 2017, to complying such guidelines we have already submit the
online CGWA application vides Application no. 21-4/1712/GJ/IND/2017 on
dated 18/03/2017. Copy of the same is uploaded into 000 tag. (21/11/2017)

4. Used Oil sll $185e1ct proper disposal ol M8l Yl s2<.; Quantity of 457615(15/11/17) Still Pending

generation of used oil is very less (i.e. 15 Liters), hence it is stored in drums
within factory premises, we will disposed the same once sufficient quantity will
generate and will disposed to authorized recycler having valid permission
form the GPCB. (21/11/2017)

1. dl:R¥/05/20939 oll A% Yeusicdl w@si3 gl ucHl 2udd Auidl 457615(15/11/17) Still Pending
YA Y&l ot:3 ol Yl sail A otell AUsll gL AdUS ML
UAA ETP s12Rct sclldl A otell B dlesl@s [Rot-3 Ml st 831
ek WA Yol wdale % $:Cl.; We are member of CETP operated by

M/s. PEPL, we are sending our effluent to CETP after passing through Oil &
Grease Trap, Screen Bar Chamber and Collection Tank as per granted
permission of the board, we have installed our ETP for the recycling of our
effluent in to process, due to diwali holidays modification work of ETP was not
completed, we have just completed the modification work and now our
recycling plant is in operation. Photograph of the same is uploaded into 000
tag. (21/11/2017)

2. (A) vuetl AsHHL ollsacl SIs13s se2e1? / Discarded containers 457615(15/11/17) Still Pending
carboys/drums oj decontamination A(Usll gLl SRcUlHL WA & ¥ 512

(B) Geatalcll Discarded containers Slal HsAcllHl QA 8.%0ll
(Qotdelr yddl wdaet % s ([Bat-3 Hi)

; Generated discarded drums is stored in our premises, we will disposed it to
authorized recycler having board permission. (21/11/2017)

10/05/2021 3/5 ( Through XGN ) |
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% Guijarat Pollution Control Board |_PCB Id: 21218
%ﬁ (Inspection Report ) - Air,Water ,Hazardous
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (21218)

A Sample Details

B Process Stacks

C Flue gases Stacks

Sr | Stack attached to Mts |Remark SMF APCM Fuel Consp-Unit Insp Remk
1 |Boiler 37 [Capacity- 4 MT/Hr YES FIL,MUL,WSC | Cod Coal @15MT/Day | APCM ISFOUND IN
Common Stack OPERATION
2 |D.G. Sets 12 [320KVA YES N.A Ido 45 Liter/Hr
3 | Fuel Heater 37 (Capacity: 2000 U NO FIL,MUL,WSC | Coa Coa @ 8.5MT/Day
(Thermic) Common Stack OR Lignite @ 15
MT/Day
4 |D.G. Sets 12 365 KVA YES N.A Ido 45 Liter/Hr

D Details about Hazardous Waste Management :

Sr Sour ce of Hazardous Waste Catg Qty/Y ear HW Disposal M anagement
1 [Chemicd dludge from waste water treatment | -35.3 0.150-M.T| COL,STO,DST, TRA
2 | Used or Spent Oil | -5.1 1.894-M.T | COL,STO,RRE, TRA
3 | Empty barrels/containers/liners contaminated with hazardous | -33.1 10.960-M.T | COL,STO,RRE, TRA
chemicals /wastes
E Products:
Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 |dyeing & printing of art silk fabrics 900000.000| 900000.000 - MTS 1050000.000 |Applied for CCA renewal
application for 35,000
Meters/Day.
F Raw material :
Sr Raw Material Name Capacity - Unit / Month
1 |Auxiliaries 10.500 - M.T
2 |Detergent 2.100- M.T
3 |Dyes 1.160- M.T
4 |Finishing 1.370- M.T
5 |gray cloth 1207500.000 - MTS
6 |Hydro 0.630- M.T
7 |OxdicAcid 0.840- M.T
8 |Print Gum 3.150- M.T
G Water Consumption & Generation Break up
Sr | Water Code (Qty in klpd - Kilo Ltr per Day) | WC: 770.000 WWG : 700.000  Water Source Remark
1 | Boiler Feed 0.000 15.000 Borewell R.O. Permeate water is used
@ 80 KL/Day
2 | Cooling Water 20.000 20.000 Borewell
3 | Domestic Purpose 15.000 15.000 Borewell
4 | Mnfg Process 630.000 625.000 Borewell
5 |Cthers..... 105.000 0.000 Borewell 80 KLD RO Permeate water
isused in to Boiler & 20
KLD RO Reject water is
used in to Washing/Scrubbe
6 | Wash Water 0.000 25.000 Borewell R.O. Reject water isused @
25 KL/Day
H Solid Waste

Inspection Team :  D. M. Rathod,DEE - N.V.DASANDI,SSA
| hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

10/05/2021 4/5 (Through XGN ) |




Gujarat Pollution Control Board
(Inspection Report ) - Air,Water ,Hazardous

PCB Id: 21218

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Signature By(D. M. Rathod,DEE )

10/05/2021

5/5( Through XGN )
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Certificate No.

Certificate Issued Date
Account Reference
Unique Doc. Reference
Purchased by
Description of Document
Property Description

Consideration Price (Rs.)

First Party
Second Party
Stamp Duty Paid By

Stamp Duty Amount(Rs.)

INDIA NON JUDICIAL
Government of Gujarat

Certificate of Stamp Duty

T9
IN-GJ02064448512503R
10-Apr-2019 12:43 PM
SHCIL (F1)/ sh-sur01/ NANPURA/ GJ-SU
SUBIN-GJSH-SUR0148998154082681R
AAISWARYA DYEING MILLS PRIVATE LIMITED
Article 20(a) Conveyance - Immovable Property
AS PER SALE DEED

7,50,00,000
(Seven Crore Fifty Lakh only)

AAISWARYA DYEING MILLS PRIVATE LIMITED
SAl JYOTI FASHIONS PRIVATE LIMITED

AAISWARYA DYEING MILLS PRIVATE LIMITED

38.75.000

(Thirty Six Lakh Seventy Five Thousand only). —__
\ '-_"::.‘|

408
~ !
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00N6E818839
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AAISWARYA

“An ISI'I1,14D: 18001 DYE i Nq M i lls Pv*u L.l-d .

Certified Company "

@ Formally Known As : Aaiswarya Prints Dyeing & Printing Mills (P) Ltd.
ICRA * PAN NO. AACCA 4770A = CIN NO. U17119GJ1993PTC020372

ANNEXURE -3

LIST OF EQUIPMENTS INSTALLED ON PLOT NO. 74 (EARLIER OWNER OF M/s.
SAI JYOTI FASHION PVT. LTD.):

Sr. No. Name of Machineries Nos of Machineries
1 Hot Air Stenter Machine 5
2 Flat Bed Printing Machine 6
3 Jet Dyeing Machine 5
4 Drum Washer Machine 3
5 Rotary Printing Machine 1
6 Mercerise Machine 1
7 C. B. R. Machine 1
8 C. R. P. Machine 1
9 Washing Machine 1
10 Folding Machine 10
11 Sofleena Machine 1

Thanking You,
Yours sincerely,

For, Aaiswarya Dyeing Mills Pvt. Ltd.

RAM]?‘H BHAI mASIA

(DIRECTOR)

Block No. 69, 72, 74, Vareli, Taluka Palsana, Dist. SURAT - 394327 e Mills Ph.: 02622 272718, 272719 Fax No.: 02622 272066
E-mail : info@aaiswaryamills.com @ account@aaiswaryamills.com @ www.aaiswaryaprints.com
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GUJARAT POLLUTION CONTROL BOARD

ST et o ke o PR TR . L
LR S : ML L

PARYAVARAN BHAVAN
g Sector-10-A, Gandhinagar-382 010
; Phone : {079) 23226295
Waebsite : www.gpch.gov.In
-7
. “Consent to Establish-Amendment”
‘ot _ BY R.P.A.D.
e NO: GPCB/ICCA-SRT-6H(5)/1D_20476/ Date:
T To,
. M/, rya Dyciag Mills Pvt. Lid.
& o4a 0: 72,57, 69 & 74, n
v Yarchi-395317,
. Tal; Pabans, Dist; Serat
- & Sub: Connent te Estuibliizh (NOC)- Amendment under Sextion 25 of Water Act 1974 apd
- Scetlon 21 of Air Act 1961
Ref: 1) Your application for CTE-Amendmen no. 165628_ received Dased. 15-11-2019, b
wom
;-' Without prejudice 1o the powers of this Board under the Wager (Prevention and Control ul&\
T4 Poliwion} Act-1974, the Air Act-198) and the Environment (Prolection) Act-1986 and wit
y reducing your responsibilities under 1he said Acts in any way, this is o inform vou that thi
- - granis Coasent to Establish-Amendment for enhancement of existing production CApacity
. addition of aew product, instaliation of new FBC Boiler (12 MT/Hr), Ne Thermo
. and New D.G.Set (500 KYA) in existing industrial plantstiivities focated at Bloc
.. Q? 9 & 74, Vill: Vareli-395327, Tal: Palsana, Dist: Surat. for the manufacturing of the fol
‘F
" Sr. Product Quanlily as per | Proposed quantity al quantity
: No. CCA per CTE- ) after CTE-
v dated 0705215 | Amendment, i Amendment
o [ Dyeing & Printing | 5.00.000 310,000 y 1 8.10,000
: of Art Silk Cloth MetersTay Meters/Day
2 Dwveing & Priting | Nil 50.000 50,000
- of Cotion Falwics Meters/Day
3 Captive Power |24MW Nil 24 MW
Plant ! o

The validity of this order will be ap (o years Lo, 05-03-2025,

Indusiry shall masage Solid Wastes gemernted from indestrial activities as per Solid

Wasie Massgement Rules-2016 (solld wasle as defined in Rule-3{46)).

As per Provisions of Rule 18 of Solld Waste Management Rules-2016 vou are directed to

make an arrgegement in Utiliiles to replace at least five percent (5%%) of your solid fucel’

requiremeat by ‘refused derived fael’.

4. Industry shall obtain NOC from CGWA a5 per order of Hon. National Green Tribunal
for the withdruwal of grouad water.

L meummsmrmc-m:; well an Coal Iur.llmgguiddilunftht

rd.
6. Lookiag te the qumntwm of domestic waste water geseration, imdusiry shall instoll STP
and inform Head OfSce & Regional Office.

=

o

Page | of 7
M/s. Aaishwarya Dyeing Mills Pvi. Lid (ID-20476)

Clean Gujarat Green Giyarat
ISO - 5001 - 2008 & ISC - 14001 - 2004 Certified Organisation
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7. The permission from CGWA shalt obtained in complance a3 per directions of the order of ,'.
Hon NGT for extraction of groundwater aa per undertaking submitted.

CONDITIONS UNDER WATER ACT 1974;

I Waler Suurce: - Borewell.

?. The quantiny of the fresh waier consumption for indusirial purpose, :fler proposed expansion.
~hall he increased from SO0 R Ty o W9S K A ay.

P Fhe yuamliny of the water consumption for Jomestic purpase, after jroposed expansion, shall
by inwreased Trom 235 KE Day te Hr KL EXn

4. Thye guantinn ol the industriat elluent o be generaled fron the minufacturing peecess and
other ancilban industyial operations, afier proposed expansion. shal be increased from 4550
kb s 10 7675 KL Eay o Dodal Booked load i CF TP 77000 KE Dae

Industricd efflueni. after necessany trealment shall be reused ap o masimum estent & b

remiaindng shalt be sem o CE P Ky funther ireaiment, /\ ol
\ Vi
s

T

6. Indusin <hall provide fixed pipeline with Tow meter for the rettse of efluent and maimain its
recorls, N

The elfluent treatment plant consisting of the folfowing units, as proposed f@

-4

shall be instalied.

a  Collection tank "’
+  Flocculation channgl

o Dosing tank -
s Primary seuling 1ank H\%
« Filter press Q' .
« Bar wcreen chamber
s (Hl & srease 1rap . o
o Collection cum Equslization Lank Q * 4:4
¥ The quantinn of 1he domestic wade waler (Sewapel alter MoOposed expansion, shall he '
i rezed Trom 20 kL Day to 25 K1 D,
0 DPrestic ettluen shatl be disposed ol through septic ik oak pin 2ys1em.
o, The applicant shall operate etfluent Treatinent system eificienihy so thay elBuem {ron e
industrial wirit shalt contorm w the €11 inket norms mentioned below howeser the findgl .
discharze of wreated etfluent Trom CETE shall adhere 10 the preseribed standards for C1T7 f S,
M 5, Pabana Envire Protecction LidPLPE ), o
PARAMETERS CETP INLET NORMS _ :
PH 6.5 TO 8.5 . b
Temperature ' c ﬂﬁ D
C'elour (pt.co.scale) in units 100 units ' i A
SuspendedSaofids | 300 g/ | e
Oiland Grease | 10 mg1 Kca
: Phenalic Compounds | myg) | L
! sulphidis o o 2mg’l
Armwmtical Mirogen o SDmgll
. Joul Chromium I —... - 1
¢ Hewavelent Chromium ; 0 bmyl

As ddishwans Daeing Mills Py Lalg11-20474)




-

2.

GUJARAT POLI;UTION.'CONTROL BOARD

PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010

Phone
Fax

: (079) 23226295
. (079) 23232156

Website : www.gpcb.gav.in

BOD (5 days at 20°C) 400 mgl
CoD _ 1000 ma/t
Total Dissolved Solids 2100 mg/t |

. The final reated effluent confirming to the above standards shall be fully conveyed into CETP
of M‘s. Palsana Envire Protecciion Lid(PEPL) through underground drainage system of

PEPL & in no case effluent shall be discharged in to Environment by any means,

Ir case of faiture of CETE, applicant shall have to treat the trade effluent of their unit fully so
as to achieve the quality of the treated effluent from their industrial premises as per the GPCB
norms mentioned below:-

PARAMETERS i GPCB NORMS

PH S 6.5 T 8.5

Temperature ' C

Suspended Solids 10 mg!

0il and Grease 10 mg/l |

Total Dissolved Sokids 3100 me/l | Q
Phenolic Compounds | mg | q
Sulphides 7 O mg/l 7
Ammonical Nitrogen 50 mgl

Total Chromium 2 mgf | \
Hexavelent Chromivm 0.1 me?

BOD (5 days at 200C) 30 me ‘%

COoD 100 mg] (

Chlorides SO mgsd

Sulphate 1000 mgs!

- o ©)

The applicant shall either stop or curtail its production activities, it the effluent is no

adequately treated by the CETP of PEPL to conform to the standards specified by G.P.C.B.

. The applicant shall be tesponsible for conveyance of entire treated effiuent to the CETP of

M/s. PEPL & due care shall be taken 1o avoid any leakage or spillage of effluent during
conveyance of treated effluent through drain.

. Unit shall provide flow meters at inlet & ouilet of ETP & maintain its record. .
. The applicant shatl inform renewalfesmination of CETP membership well in advance to

GPCE.

. The applicant shall be required 1o make storage Facilities od adequate capacity 1o ste the

primary treated effluent for at least 48 hours by providing acid proof brick lined impervious
tanks/HDPE. fanks.

. The applicant shall make fixed: arrangement for disposal of the effluent, after primary

. treatment.to-the CETP. The unit shall not keep any by-pass line of system or loose or flexible

ig,

pipe line for discharging effluent info the under ground drainagg system of PEPL.

Leachate from the hamurdous solid waste. if amy. shall also b8 connected into & coilection
tank, through leachaie collection facilities and shall be coenwveyed alongwith industrial
eifluent to the CETP of PEPE.. '
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1%, Magnetie Now meters shall be instalted at the inlet & outlet of effluemt collection
tanks ETP 1w measwre  the guandily of effluent discharging in 1o underground drainage
aestene of PEPL

2x The ENTIRE quantity of industrial eftfuent shall have w be comveyed by PEPL. In oo
circamataces the o fuent cither treated or untreated shall be discharzed any where else.,

21. Disposal system lor storm water shall be provided separately. In no circumstances storm wioter
shall be mixed with the industrial efluent. _

22, PEPL member unbt have (0 modify 7 improve performance of  exfsting Lifluent treatment
faciliies for efticiency & adequacy in oeder to comply with prescribed  in let standands.

23. The applicant shall keep accurate records of quantity of prodection  of each product,
quantity of waier consumptiory, gquantity of effluent geperated and consumption of
electricity on day to day basis and required to.submit the  complied record of one month
o GPCR & PEPL. an or before Rfth day of the succeeding menth,

24, In case of shut-down of plant for more than thice days for any reason, the PEPL unit b
member shall timate 10 PEPL authority & GPCB well in advance for the better operation m
& management of CETP.

25 The wnhorized representative of PEPL may have right of enine a0 any time fo
murpense of inspection and monitoring  the effluent collection fac liiesFTP (iF \
of the apphcanL.

26, It the PEPL authurinn terminates the membership of the applicant for ¢ E'I'P@"T‘ PL.
mennber unit shadl have w close down the manufacturing  activitiesfindustrial Wergtion of
the process plam immediatelys annl ihe PEPLL membership is resumed. X

27, The applicasit shall put wp at the entrance a board displaying PEPLGn :rehip nembier
& date of joining of PEFL. (e name of unit. particulars of the pratucM phcess and the
name of proprietoe:pariners ‘directors of the unn and the etey Wl sumer aumber as
on the record of GVCL, §

>
CONIMTIONS UNDER AIR ACT 1981: Q
28. The fotlowing shall be used as fuel in Steam Boiler, Thermo Pack. and D0.G.Sets respectively.
Sr. No, | Urility Fuel Ouantity
1} FBC Boiler Coal 5MT/Hr
{32 MT/Hry |
2 FBC Boiler Coal 1.88 MT:Hr
o (2 MTHN
B Thermopack | Coal 1.25 MT:Hr
S N C. L UL B R —
1) Thermopack & Coal 125 MT Hr
|y
5) Thermopack : Coal .88 MT:Hr
__leooouy _
N P G Ser” Chesef 35 livhe
TAHVKVA,
; 630 KVA, :
i S00 KVAx2 i

Mis. Aaishwarya Dyeing Mills Pvt, Led {1D-20476)
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010

Phone
Fax

: {079) 23226285
: {079) 23232156

Website : www. gpcb.gov.in

29. The applicamt shall install & operue air pollntion contno) sysiem in order to achieve nosis
presctibed bebow.
0. The flue gas emission through Steam Bodler, Thermo Pack and D.G.%ets stack shall conlorm

to the following standands:
Stmck | Stack sitached t0 | Stack Alr Pollutios | Paramcter Permissible
No. heightin | Control Lissit L
Meter System
FBC Boiler 4l Multi Cyclone | Particulate Matter { 150 mgNm'

1 (32 MTHAN (Common | Sepamtor & | SO, 100 ppm
Existing Stack) ESP NO, ppm
FBC Boiler Multi Cyclone | Particulate Mater | 150 mg/Nm'
{12 MT/Hr) Separator & | SO

e proposed | Esp ANOC

2 Thermopack Tee=ma Cyclone | Panticulate Maner
{3000 1Y) Separalor & | SO
Existing ESP NO, h

3 40 Teema Cyclone | Particulate Matter
{4000 1.5) Seperaior & | SOy
Existing ESP NO,

4 Thermopack 40 Teema Cyclone | Particulale Matter
(6000 L Separaior & | SO,
proposed ESP NO, "

5 D.G.Set ] — Particu 150 mg'Nm™
TS50 KYA, {(each) S0 100 ppm q

| 650 KVA, Q 50 ppm
SOKVA
=04 | [Q)

6 D.G.Set 11 — Partictulate Mader | 150 mg/Nm'
500 KVA 50, 100 ppm
{Proposed) NO, 50 ppm

31. There shall be 1o process emission from Iht mmufmunng process as well as any other
ancillary process,

32. industry shall ke adequate messure to Control dusting due to slomge. transportation &
handling of Coal & fly ash.

33. Industry shall comply with Coal handling guideline of the Board.

M. Industry shall comply with fly ash notification 1999 as amended from time: 1 time,

3%. Siack monieoring Tacitiies like pon hoky, platform/Iadder et shail be provided with
siacks/vents_chimney in order to facilitate sampling of gases being emitted inle the
aimosphere.

36, The concentration of the following parameters in the ambienl air within the premises ol the
industry end a distance of 10 meters from the sources (other than the stack/vent) shall nor -
excead the following lovels, e

PARAMETERS PERMISSIBLE LIMIT
PM 10 100 Microgram/m’
PM 2.5 60 Microgram/m’

M/s. Aaishwarya Dyeing Mills Pv1, Ltd.{(ID-20476)

Clean Guyjarat Green Gujarat
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§O; 80 Microgram'm
NOA 80 Mi m’

37. The industry shall take adequate measures for control of noise levels from it own sources
within 1he premises 50 a5 10 maintain ambient sir quality standards in respect of noise 1o fess
than 73dBiAY during day time and70 dB §A) during night lime. Daytime is reckoned in
between Hu.m. and 1 p.m. and aighttime is rechoned between 10 pon. and 6 a.m.

A8, D.G. Sets Comditions
The D.G. Se1 shall have acouslic enclosure and shall compls sith the standands specified w1 Sr.
e 95 ol Schedule-1 of the rule-3 of T.P. Rules - 1986 and Noiwe pollution leve! as per the Air
Acl- 1981
O St tamwdans -
Mhe fue gas emesion through stack aracked 1©0 B 5es shall confm e the following
standards
a1 The minimwmn height ol sack o be provided with each ol the generator 21 shatl
H-h  O2{KVA) | 2 where H- Tutal stack height in meter. b hwight ol tm
bulding th meters where or by the side of which the geserakw el is insiadled.
hy Noise 1rom DG ot shall be comrolled by providing an woustic e losy
treating the roost acoustically, an the users end.
¢) The acoustic enclosure or scoustic ireminent of the rmoom shall
minitnum 25 dB (A) insenion loss or for meeting ihe ambient
whichewver is on the higher side { il the actual ambiend iise is
may nrd he possible to check the performance of the aco
treaiment. Under such circumsances the performance
reduction wp to acival ambient noise level. prefera
measurement 1or fseriien loss may b dioe 81 Jifl 20
acoustic enclosure room. and the av u:rngt'd
d!  The D Set shalf be provided with preper exhadg m Ill:r with insention Toss of
miuimum 35 888 (A).
er  All etforts shall be made 1o bring down the nose level dug te the 100G 5l cutside
the premises. within the ambicn? aoise reguirements by prroper siting and eontrod
T,
11 Installation o a DG, Sets must be sirictly in complignee with the recommendations
o e E2OS0 manuiaciuper,
2loA prORST Fouting and preventive maintenance procedure for the DG Sel should be
set and fallowed in consultation with the DG Set manutikture which would help
prevent noise Jevels of the DG Set from deteriomting with 11se

¢ nigh t1ime). The
= al 0.5 m from the

3% Applicant shatl have to comply with provisions of Hazardous and oher Waste {Management
witt Trms Boundary Movement ) Rules 2016,

40. Theapplicant shall eblain membership ol common TSDF site for disposal ol Hazardows waste
a5 categorized in Hazardous and other Waste (Management and Trans Boundary Movement)
Rules 2006

A1, The applicant shalt obtain membership of common Hazardows Wast? incinerator tor disposal
ot incinerzhle wose.

Page G of 7
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295

Fax : (079) 23232156

Woaebsite : www.gpcb.gov.in

. The applicant shall provide temporary storage facilities Jor each 1ype of Hazardous Waste as

per Hazardous and other Waste (Management snd Trans Boundary Movement) Rules 2016,

. The applicant shall ohtain registration/suthorization for recycling/reprocessing any hazardous

waste before procusing muderial/starting production as per HW Rules 2016.

. The applicant shall obtain authorization for recovery‘reuses of any hazardous waste material

as per HW Rules 2016,

GENERAL CONDTION :
. Adequate plantation shall be carried out all alony the periphery of' the indusirial premises in

such a way that the density of planiation is sileast 1000 1rees per acre ol kand and a green bell
of 3 meters width is developed.

. The applicant shall have o submil the retums in prescribed form regarding waler consomprion

and shall have: to make payment of waler cess to the Boand under the Water Cess Act- 1977

. In case of change of ownership/management the name and address of the new owners

fpartners/ directors/ proprietor should immedialely be intimaied 1o the Boand.

+mwﬁﬂﬂmm.mmmnﬂwpﬁmmmufﬂ\ehrﬂhingimmmymuﬁ\

mahﬂmnﬂhhd&“pofﬂm«mmmm«mmmrm%

proposed industrial plant. The applicant is required o make applications w this Board
purpose in the prescribed forms under the provisions of  the Water Act-1974. the Air Agl-

1981 and the Environment (Protection) Act-1986. s
. The applicant alw comply with the General conditions as per Annexure - 1 i
it shall not

(No.| to 38} (whichever applicable).

. The concentration of Noise in ambient air within the premises of il\%

exceed following levels:

Between 6 AM. 2nd 10 P.M. : 75 dB(A) ' "

Between H) .M. and 6 AM. - 70 dB(A)
. Applicant is required to comply with the manufacturing, Sifira bmipart of Hazardous
<

Chemicals Rules-1989 framed under the Environment {Pra t- 1986

. IFit is established by any competent authority Lhat the damage 13 Caused due 10 their industrial

activities to any person or his property .in that case they are obliped 1o pay the compensation
as determined by the competent authority. '

For and on behall of

Gujarat Pollutiva Control Board .

(
Scientific Offieer & 1/C Unit Head, Surat
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GUJARAT POLLUT|0N CONTROL BOARD

M » YAVARAN BHAVAN
f— ] Sector-10- A Gandhmagar 382010
SHhiay ne . (079) 23222425
4 (079) 23232152
“" Fax : (079) 23232156
eres Website : www.gpcb.gov.in

By RP.AD

hi enereise of the power sonfeared wider section-25 of e Wter (Prevention and Coarroi
Pollution} Act (974, under section=21 of the Air (Prevention and Conteol of Pollution-16¥1
Astthorization under rule 62 srhe Hazardias A Otive Waste (Management and ransbotndaiy) Kubes.
2016 framed under the Favismuntal { Protection) Act-{986. 1 nis Board is spowered fo Grat €0y

Aud whereas Bornd o5 revcived consolidatd consent uppiication fenier o 39108 dated 09:116-
2018 for the Renewai of Consdidated Consent and Authurization 1< &
provisions : eules o102 airesds Acs. Consente & A

& undgi

cization i

CONSENTS AND ALTHGRIATION:
Hendes the provisions iics ¢ ing sfaressid cavironinentsd actsi

St S

To.
B Jyoti Fashivws Pyi. iad.

320 Pate oF issue: 19-07-2078,

2 The vonsents shail be valid_upte 30-09-2023 lor theluseuf outler for the discharge of ireated
effigen nd smissic i v uperation of indusiriat glan for manufhctusing of the following iteiis
prohcs:

S e By

Y0 Magi D

e

eting of A §

Subject to ypeeific conditign:

1. Tadustry shatl manage ~n|m Wastes generted trom ..m.,m..d uctivities 5 per Sofid Wacte
Managemenr Kuler- 2616 (soliitayaste a5 defined in Rule- 346

2. As per Provisiens -f Rule ot Scld Waste Mamasement -u directee to
Mmake an arrangemen i Llities to replace at least five percent (5% of your solid fuel
requirement b *refusel dérived fucl.

. Industry shall cbtain™OC from CGW A as per order of Hon, National Green Tribunal for
the withdrawal of grownd water.

4. Industry shult provité dedicated storage facility Tor fly ash,

5. Industry shallcamply with fly ash nofification 999 a5 amendcd from time to time.

5 CONDYTIONSUNGTR THE WATER AC

Source of Water~ Buorenell
water Comsgaption for indusrial purpose Shali ne e 755 K1

Uhe grantity of the

Clean Gujarat Green Gujarat
1S0-9001-2008 & I1SO-14001 - 2004 Certified Organisation



orsussprion (o demestic pirsses, shatt nor exceed 15 K1Day
wicthetaring process and ofher
 Hucked Chamber in CIT0:

3 The yuantity of the fresh water

1. The quantity of the indiesirial efflnt to b wencrated from
ancillury industriat operations shall ant enceed 683 Kf aya T
10 Chamber)

5. The quantity of dmestic waste swaer shali it exceed 15K

6. Domestic oftiuent shatl he disposed ol thiaugh septic saakssees: 151 vtern

st trag eDluent from the industrial

The appicant shalf eperati effivent treaiment s stem erficiens
} dlischarge of treated

1o e CETP et norms sentioned below 7
4P snali asher to e prescibed standares for CFIT o Wis, Palsana 1nviro,

unit shalt confurm werer the

efflucor from
s L 21 PY

FCalour tp
Tenit
ended Sl

Cirlurides
[ Pheas
Sub
Ar

Yol Chronniy.

oty

oy s il 200

arcfs sfl be bl conveved into CETP of
syatem of PEPL, & in wo

Pronccsion Lk PFPL. theowgh Wit grotid drain
MIEAT By ANy Ea s

My Patsana L
et shail be discharged & to Envir

case

s0ast0

3.9, Ju case of failure of CITP, appticant shail fave s weal fhe trace 2l of theis unit o
norms.

achivve the quality of i reated efflucni, Fom their industrial prewmises a5 per lie G
mentioned below

Velgnenie.
{ Suspenided Solits

[BOD 15 dags at20°Cy
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319,

! 221

3.4

40

316,

220,

GO0 ml |
1000 ma

The applicant st i
Arcated oahe

ction activities i lI»c etfluen s ot adequatcls
Y GLCT

nclards spy

The appiican sh
PRPL &
treated effiuent the

& et St o R 18 Avid 1 piding

i

Unit shalt provide fluw mezers et inlet & misk or 17 & maintain it record

Fhie applizan shaif intacm renewaliterminetion: al ¢ 17 membe-iip woll in advace o GPCB,
e applicant et o sequire o make iomse St 1 sire the prisery isated ffluest ohat
Jeaseaf bouss by e viding asid proot b
The app L fined asrangar
CETP. the unit saalt not heey amy hy-pass fine o1 5
dischanging efiluent inf 1he wnder ground desinage sysrem al FEP.

Leaate from the b lid swasic. if any shaif afso e eonnecied it «_collection tank
through leachate valiection facilities and shall be conveved atongwith industial effluent 1o tis:
CHTP of P
Magneric flow

i o

primary treatment g the
fiexible pige tine for

ot or e o

dous

stilf be instatied at ihe nl & sutka of effiuens collttion tnksF 1P (o
e system of PEPL

cuivayed iy EPL Jn o i

e andergrong: o
The ENTIRE ques it o ot Sl e o e
the efilucat cither Irioiai Jr witeted shalt be disitia
Thispasad systen G

umstanzes

roed ans wiere e

siwrs sater shail Y
be miaed with e S steai clliucar.

PEPL meriber unit i< ity £ ns
for elficiency & adeunacy i onder b
The appticanc sheli

iR stonn wates i

o et Vifluent treatinent fus it
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o CEP
The ath

san, the PP il member
« belier operation & managument

tor ¢

thorized wpresentative of PEPE WIChiive sight of entre a1 any tine for e puspose
of inspection and ing the effluent Solloction facilities'tt P (it required) of the wppli

. IFthe PFEP L authority termintes e membership of the zppfieant for €17, th: PEPL membir orit
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e soustic enclossre and shall coraphy ik the <dands specified at Sr. no.
95 or rile-3 of LI Rizies ~1986 and Noise potiiion: level as per the Air Act-
1981
.G
The
standards
a0 e i height of iach to e pron ded with cach of he gencrsr sex shal be 11
Ve Al Fie ) ﬂa‘ suck bieighat in meter, 1= hetght of the building in memw)me or m
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g
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- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
] Sector-10-A, Gandhinagar 382 010
el NN
e e il Phone @ (079) 23222425
)\ | /4 (079) 23232152
GPCB Fax : (079) 23283106
Website : www.gpcb.gov.in
In exercise of the power conferred under section-25 of the Water (Prevention and Control of
Pollution) Act-1974, under section-2]1 of the Air (Prevention and Control of Pollution)-1981 and
Authorization under rule 3(c) & 5(5) of the Hazardous Wastec (Management and Handling & Trans
boundary Movement) Rules 2008 framed under the Environmental (Protectiony Act-1986. This Board is

empowered to Grant CC&A.
“ And whereas Board has received consolidated consent application letter no. 129359  dated
i 13/12/2017 for the Consolidated Consent and Authorization (CC & A) of this Board under the
:3; provisions / rules of the aforesaid Acts. Consents & Authorization are hereby granted as under:

CONSENTS AND AUTHORISATION:

(Under the provisions /rules of the aforesaid environmenta! acts)

To,

Mis. warya Dyeing Mills Pvt. Ltd.

Bleck No:- 72,

illage-Vareli-395327,

Tal:- Palsana, Dist:- Surat.

1. Consent Order No. AWH-91049 Date of issue: 07/02/2018.
4

2. The consents shall be yalid upte 16/12/2022 for the\use of outlet for the discharge of treated
effluent and emission due to operation of industrialplant for manufacturing of the following
items/ products:

Product Quantity
Dyeing & Printing of Art Silk’Cloth 5,00,000 Meters/Da
— Captive Power Plant 2.4 MW

Subject to specific condition:

1. Industry shall manage Solid Wastes generated from industrial activities as per Solid Waste

Management Rules-2016 (solid waste as defined in Rule-3(46)).

As per Provisions of Rule 18 of Solid Waste Management Rules-2016 you are directed to

make an arrangement in Utilities to replace at least five percent (5%) of your solid fuel

requirement by ‘refused derived fuel’.

3. Industry shall obtain NOC from CGWA as per order of Hon. National Green Tribunal for
the withdrawal of ground water.

2

3. CONDITIONS UNDER THE WATER ACT:

1. Source-of Water:- Borewell,
3.2. The'quantity of the tresh water consumption for industrial purpose shall not exceed 5100 KL/Day.
3.3. /The quantity of the fresh water consumption for domestic purpose shall not exceed 125 KL/Day.

(i<

Clean Gujarat Green Gujarat
1S0-8001-2008 & ISO-14001 - 2004 Certified Organisation
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3.5.
3.6.
3.7.

3.
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. The quantity of the industrial efflyent to be generated from the manufacturing process and other

ancillary industrial operations shall not exceed 4550 KL/Day

The quantity of domestic waste water shall not exceed 20 KL./Day.

Domestic effluent shall be disposed off through septic tank/soak pit system.

The applicant shall operate effluent treatment system efficiently so that effluent from the industrial
unit shall conform to the CETP inlet norms mentioned below however the final discharge of treated
efftuent from CETP shall adhere to the prescribed standards for CETP of M/s. Palsana Enviro
Protection Ltd(PEPL).

PARAMETERS CETP INLET NORMS
PH 6.5TO8.S5

Temperature N } 407 C
Colour (pt.co.scale) in 100 unils“
units i

Suspended Solids 300 mg/Li

Oil and Grease 10 mg/1

Chlorides

Phenolic Compounds

{ Sulphides
Ammonical Nitrogen |
Total Chromium

Hexavelent Chromium

BOD (5 days at 20°C)

Total Dissolved Solids

. The final treated effluent confirming to the above standards shall.be fully conveyed into CETP of

M/s. Palsana Enviro Protection Ltd(PEPL.). through underground drainage system of PEPL & in
no case effluent shall be discharged in to Environment by any/means.

In case of failure of CETP, applicant shall have to treat the trade effluent of their unit fully so as to
achieve the quality of the treated effluent from their industrial premises as per the GPCB norms
menttoned below:-

[ PARAMETERS GPCB NORMS |
PH 6.5TO 8.5
Temperature 40°C |
Suspended Solids 100 mg/l

| Oil and Grease | lomgr)
Total Disselved Solids | 2100 mg/l

| PhenolieComipounds _ 1mgi|
Sulphides 2 .0mg/l
Amumonical Nitrogen 50 mg/l
Total Chromium 2mg/l
Hexavelent Chromium 0.1 mg/]
BOD (5 days at 20°C) 30 mg/l |
CoD 100 mg/l |
Chlorides 600 mg/!
Sulphate ﬁwmjﬂj

OR

The applicant shall either stop or curtail its production activities if the effluent is not adequately
t{eated by the CETP of PEPL to confo?\\?estandards specified by G.P.C.B.



. The applicant shall be responsible for conveyance of entire treated effluent to the CETP of M/s.

PEPL & due care shall be taken to avoid any leakage or spillage of effluent during conveyance of
treated effluent through drain.

. Unit shall provide flow meters at inlet & outlet of ETP & maintain its record.

12. The applicant shall inform renewal/termination of CETP membership well in advance to GPCB.

3.17.

3.18.

3.19.

3.20.

3.21.

3.22.

323
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3.24.

3. The applicant shall be required to make storage facilities to store the primary treated effluent for at

Teast 48 hours by providing acid proof brick lined impervious tanks/HDPE tanks.

. The applicant shall make fixed arrangement for loading the effluent after primary treatment to the

CETP. The unit shall not keep any by-pass line or system or loose or flexible pipe line for
discharging effluent into the under ground drainage system of PEPL.

. Leachate from the hazardous solid waste, if any shall also be connected into a collection tank

through leachate collection facilities and shall be conveyed alongwith industrial effluent to
the CETP of PEPL.,

. Magnetic flow meters shall be installed at the inlet & outlet of effluent collection tanks/ETP

to measure the quantity of effluent discharging in to underground drainage system of PEPL.

The ENTIRE quantity of industrial effluent shall have to be conveyed by PEPL. In no
circumstances the effluent either treated or unireated shall be discharged any where else.

Disposal system for storm water shall be provided separately. In no circumstances storm water
shall be mixed with the industrial effluent.

PEPL member unit have to modify / improve performance of existing Effluent treatment
facilities for efficiency & adequacy in order to comply with prescribed in let standards.

The applicant shall keep accurate records of quantity of production of each product, quantity of
water consumption, quantity of effluent generated and consumption of electricity on day
to day basis and required to submit the  complied record of one month to GPCB & PEPL on
or before fifth day of the succeeding month.

In case of shut-down of plant for more than three days for any.reason, the PEPL unit member
shall intimate to PEPL authority & GPCB well in advance for the better operation &
management of CETP.

The authorized representative of PEPL may have right (of entry at any time forthe purpose
of inspection and monitoring the effluent collection “facilities’ ETP  (if required) of the
applicant.

If the PEPLL authority terminates the membership of the applicant for CETP, the PEPL member
unit shall have to close down the manufacturing activities/industrial operation of the process
plant immediately until the PEPL membership is resumed.

The applicant shall put up at the entrance a board displaying PEPLL membership number &
date of joining of PEPL, the name of unit, particulars of the products/ process and the name of
proprietor/partners /directors of the unit-and the electricity consumer number as on the record of
GSECL.

CONDITIONS UNDER THEAIR ACT:

The following shall belused as a fuel in FBC Boiter, Thermo pack heater and D.G.Set
respectively.

Utility Fuel Quantity

FBC Boiler Coal/Lignite 5 MT/Day
Thermo Coal/Lignite 1.25 MT/Day
pack heater

D.G.Set Diesel 25 lit/hr

Ve



4.2, The applicant shall install & operate comprehensive adequate air pollution control system in
order to achieve prescribed norms,

4.3, The flue gas emission through stack attached to FBC Boiler, Thermo pack heater and D.G.Set
shall conform to the following standards:

Stack | Stack attached | Stack Air Pollution | Parameters Permissible
No. to height in | Control System
Meter
1 FDS Boiler 40 Multi Cyclone | PM
(32 TPH) Separator & ESP | SO,
NO, 50 ppm
2 Thermo  pack 35 Multi  Cyclone | PM 150 mg/NM’
heater (Common Separator & ‘ SO, J 100 ppm
(4000 U) stack) ESP + NO,
Thermo  pack Multi  Cyclone
heater Separator &
(4000 U) ESP
3 D.G.Set-3nos |11 |-
(750 KVA,
650 KVA,
500 KVA)
Stand b;

4.4.  There shall be no process emission from the manufacturingprocess as well as any other ancillary
process.

4.5, Industry shall take adequate measure to control dusting due‘to storage, transportation & handling
of Coal/Lignite & fly ash.

4.6. Industry shall comply with Coal handling guideline-of-the Board.

4.7, Industry shall comply with fly ash notification 1999-as amended from time to time.

4.8, The concentration of the following parameters\in the ambient air within the premises of the
industry and a distance of 10meters from the source) other than the stack/vent) shall not exceed
the following levels.

PARAMETERS
80 Microgram/M3
80 Microgram/M3

4.9, The applicant shall provide. portholes, ladder, platform etc at chimney(s) for monitoring the air
emissions and the same shall be open for inspection to/and for use of Board’s staff. The
chimney(s) vents attached to various sources of emission shal! be designed by numbers such as S-
1, S-2, etc. and these shall be painted/displayed to facilitate identification.

4.10. The industry shall take adequate measures for control of noise levels from its own sources within

the premises S0 as to maintain ambient air quality standards in respect of noise to less than
75dB(A)during day time and70 dB (A) during night time. Daytime is reckoned in between 6a.m.
and 10 p.m~and nighttime is reckoned between 10 p.m. and 6 a.m.

N



5. D.G.SETS CONDITIONS
The D.G. Set shall have acoustic enclosure and shall comply sith the standards specified at Sr. no.
95 of Schedule-I of the rule-3 of E.P. Rules -1986 and Noise pollution level as per the Air Act-
1981.
D.G. Sets standards:-

The flue gas emission through stack attached to D.G. Sets shall conform to the following

standards.
a) The minimum height of stack to be provided with each of the generator set shall be H=h + 0.2
(KVA) "2, where H= Total stack height in meter, h= height of the building in meters where or by
the side of which the generator set is installed.
Noise from DG set shall be controlled by providing an acoustic enclosure or by treating the room
acoustically, at the users end.
The acoustic enclosure or acoustic treatment of the room shall be designed for minimum 25 dB
(A) insertion loss or for meeting the ambient noise standards, whichever is on the higher side ( if
the actual ambient noise is on the higher side, it may not be possible to check the performance of
the acoustic enclosure/ acoustic treatment. Under such circumstances the performance may be
checked for noise reduction up to actual ambient noise level, preferably, in the night time). The
measurement for insertion loss may be done at different points at 0.5 m from the acoustic
enclosure/room, and the averaged.
The D.G. Set shall be provided with proper exhaust muffler with insertion loss of minimum 25
dB (A).
All efforts shall be made to bring down the noise level due to the D.G.Set, outside the premises,
within the ambient noise requirements by proper siting and control measures,
Instailation of a D.G. Sets must be strictly in pli with the r dations of the
D.G.Set manufacturer.
f) A proper routine and preventive maintenance procedure for the D.G.Set should be set and

followed in consultation with the DG Set manufacture which.would help prevent noise levels of
the DG Set from deteriorating with use.

a

b
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6. AUTHORIZATION as per HAZARDOUS AND OTHER WASTE (MANAGEMENT AND
TRANSBOUNDARY) RULES, 2016 Form-2 [See.rule 6 (2)]

Form for grant of authorization for occupier or operator handling Hazardous waste

6.1 Authorization order No:- AWH-91049 date of Issue: 07/02/2018.

6.2 M/s. Aaishwarya Dyeing Mills Pvt. Ltd. is hereby granted an authorization to operate facility
for following hazardous wastes on the premises situated at Block No:- 72, Village-Vareli-

395327, Tal:- Palsana, Dist:- Surat,

Sr. No. | Waste Quantity Schedule-l/ | Facility
MT/Year Category
1 ETP Waste 7.830 353 Collection, Storage,
Transportation and

disposal at GPCB
authorized TSDF Site.

2 Used Oil 0.003 51 Collection, storage,
transportation and disposal
by selling to Registered re-

refiners.
3 Discarded 12.320 33.1 Collection, storage
Containers/ transportation and disposal
N Barrels/Liners to authorized

decontaminator




6.3 The authorization shall be valid up to 16/12/2022.

6.4 The authorization is subject to the conditions stated below and such other conditions as may be
specified in the rules from time to time under the Environment (Protection) Act-1986.

6.5 The authorization is granted to operate a facility for collection, storage within factory premises
transportation and ultimate disposal of Hazardous wastes as per condition no.6.2 to the industry
having valid CCA of this Board.

TERMS AND CONDITIONS OF AUTHORISATION

1. The applicant shall comply with the provisions of the Envisonment (Protection) Act-1986 and the
rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer

authorized by the Gujarat Pollution Control Board,

The persons authorized shall not rent, lend, sell, and transfer or otherwise transport the hazardous

wastes without obtaining prior permission of the Gujarat Pollution Control Board.

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
authorization order by the persons authorized shall constitute a beach of this authorization.

5. The person authorized shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock dril} in this regard at regular
interval of time;

6. The person authorized shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on ‘‘Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Wastes and Penalty”

7. ltis the duty of the authorized person to take prior permission of the Gujarat Pollution Control
Board to close down the facility.

8. An application for the renewal of an authorization shall be made as laid down in rules 6(2) under
Hazardous Waste and Other Waste Rules, 2016.

9. The imported hazardous and other wastes shall be fully, insured for transit as well as for any
accidental occurrence and its clean-up operation.

10. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained.

11. The hazardous and other wastes which gets\generated during recycling or reuse or recovery or
pre-processing or utilization of imported hazardous or other wastes shall be treated and disposed
of as per specific conditions of authorization.

12. The importer or exporter shall bear the cost of import or export and mitigation of damages if any.

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from time to time.

14. The waste generator shall betotally responsible for (i.e. collection, storage, transportation and
ultimate disposal) the wastes penerated.

15. Records of waste generatien, its management and annual return shall be submitted to Gujarat

Poltution Control Boardsin Form-4 by 30" day of June of every year for the preceding period

April to March.

In case of any accident, details of the same shall be submitted on Form-11 to Gujarat Pollution

Control Board.

17. As per “Public Liability Insurance Act-91” company shall get Insurance Policy, if applicable.

18. Empty drums, and containers of toxic and hazard material shall be treated as per guideline
published for “Management & Handling of discarded containers™. Records of the same shall be
maintaiped and forwarded to Gujarat Pollution Control Board regularly.

. In case of transport of hazardous wastes to a facility for (i.e. treatment, storage and disposal)

existing in a State other than the State/\%kf?;azardous wastes are generated, the occupier shall

N
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obtain ‘No Objection Certificate’ from the State Pollution Control Board or Committee of the
concerned State of Union Territory Administration where the facility exists.

20. Unit shall take all concrete measures to show tangible results in waste generation, reduction,
avoidance, reuse and recycle. Actions taken in this regard shall be submitted within three months
and also along with Form-4,

21. Industry shall have to display the relevant information with regards to hazardous waste as
indicated in the Hon. Supreme Court’s Order in W.P. N0.657 of 1995 dated 14" October, 2003.
22. Industry shall have to display on-line data outside the main factory gate with regard to quantity

and nature of hazardous chemicals being handled in the plant, including wastewater and air
emissions and solid hazardous wastes generated within the factory premises.

8. GENERAL CONDITIONS: -

8.1.Any change in personnel, equipment or working conditions as mentioned in the consents
form/order should immediately be intimated to this Board.

8.2. Applicant shall also comply with the general conditions given in annexure 1.

8.3.Whenever due to accident or other unforeseen act or ever, such emissions occur or is
apprehended to oceur in excess of standards laid down such information shall be forthwith
reported to Board, concemed Police Station, Office of Directorate of Health Service, Department
of Explosives, Inspectorate of Factories and local body.

8.4.1n case of failure of pollution control equipments, the production process connected to it shall be
stopped. Remedial actios shalt be impl ted i diately to bring entire situation
normal.

8.5.The Environmental Management Unit/Cell shall be setup to ensure implementation on and
monitoring of environmental safeguards and other conditions stipulated by statutory authorities.
The Environmental Management Cell/Unit shall directly report ‘to the Chief Executive of the
organization and shall work as a focal point for internalizing environmentai issues. These
cells/units also coordinate the exercise of environmentalaudit and preparation of environmental
statements.

8.6. The Environmental audit shall be carried out yearly and\the environmental statements pertaining
to the previous year shall be submitting to this State-Board latest by 30th September every year.

8.7.The Board reserves the right to review and/or revoke the consent and/or make variations in the
conditions, which the Board deems, fit in accordance with Section 27 of the Act.

8.8.In case of change of ownership/management the name and address of the new owners/
partners/directors/proprietor should immediatély be intimated to the Board.

8.9.Industry shall have to display the relevant information with regard to hazardous waste as
indicated in the Hon. Supreme orderin w.p. no. 657 of 1995 dated 14" October 2003.

9. SPECIFIC CONDITIONS:-

9.1. The authorized actual user,of hazardous and other wastes shall maintain records of hazardous and
other wastes purchased in'a passbook issued by the State Pollution Control Board along with the
authorization.

9.2, Handling over of the-hazardous and other wastes to the authorized actual user shall be only after
making the entry in.the passbook of the actual user.

9.3.In case of renewal of authorization, a self-certified compliance report in respect of effluent,
emission standards and the conditions specified in the authorization for hazardous and other
wastes shallbe submitted to SPCB.

9.4. The occupier of the facility shall comply Standard operating procedure/guidelines published by
MOEF&CC or CPCB or GPCB from time to time.

9.5. Unit'shall comply provisions of E-Waste Management Rules-2016,

9.6/The disposal of Hazardous Waste shalW out as per the waste Management hierarchy.



9.7. The occupiers of facilities shall not store the hazardous and other wastes for a period not
exceeding ninety days. Prior permission of the Board shall be obtained for extension of the
storage period.

9.8. The occupier shall maintain the records of generation, sale, storage, transport, recycling, co
processing and disposal of hazardous waste and make available during the inspection.

9.9.The transportation of the hazardous waste shall be carried out in GPS mounted dedicated

vehicles,
For and on behalf of
Gujarat Pollution Control Board
{N.M.Tabhani)
Senior Environmental Engineer
NO: GPCB/CCA-SRT-60(5)/ID-20476/ Date:-

Issued to:

MUs. Aaishwarya Dyeing Mills Pvt. Ltd.
Block No:- 72,

Village-Vareli-395327,

Tal:- Palsana, Dist:- Surat.



